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12.40 Hrs.
MATTER UNDER RULE 377—contd.

PRIME MINISTER'S MEETING WITH

OPPOSITION LEADERS RE, CENTRAL

GOVIRNMENT EMPLOYEES' STRIKE
—contd.

SHRI J. B. KRIPALANI (Guna) :
Mr. Speaker, Sir, you have allowed me
to sdy a few words. I hope that the
members of other Parties will also
allow me to say a few words without
interruption because it has become ne-
cessary not only to have your permis-
sion but also to have the permission of
some scctions of the House before one
can speak. I am referring tp what
happened yesterday. This Parliament
has not only a reputation here but it
has a rcputation outside India also. It
has a reputation to lose and we indivi-
dual members have also at least in this
country either to lose our reputation or
to maintain our reputation. You had
been to many countries recently (inter-
ruptions) 1 got your permission, yet you
are interrupting.

AN HON. MEMBER : They are
withdrawing the permission.
SHRI J.B. KRIPALANI : We have

a reputation to losc. Each one of us
has a right here and you too have rights
here. These need to be protected. I
am sorry to say that neither your rights
nor our rights nor the rights of the
whole organization called Parliament
were respected yesterday. The Prime
Minister spokc one word. She said ‘I
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do not want to be coerced or bullied'.
Now, Sir, we use for the Treasury
Benches much worse language. I want
this to be clear. If the Prime Minister
cannot use a word which is derogatory
to us, can we use words derogatory to
the Treasury Benches. This is a thing
which has got to be decided.

MR, SPEAKER : That is why I
have called a meeting tomorrow of the
General Purposes Committee.  The
leaders of the Parties are also there. I
think it is better to avoid these words.
I am going to appeal to them. To-
morrow I hope there will be a consen-
sus and see if we are able to do it.
(Interruptions).
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SHRI H. N. MUKERJEE (Calcutta
North East): You have been good
enough to say that tomorrow the Gene-
ral Purposes Committee is to meet and
certain things are to be discussed. I
have discovered much to my shame be-
cause I belong to this fraternity that
things happen inside thc room and
something elsc is said outside in the
manner that the Minister did. If this
sort of things goes on, I do not sec any
purpose in having meetings which are
called by you. If you call a meeting
and in your presence certain things are
said and then and there they arc repu-
diated with impunity—a reference is
madc to you specifically—if this sort of
malpractice continues, there is no point
in having meetings.
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MR. SPEAKER : 1t is only after
that, that Shri Vajpayce raised it and I
permitted him to raise it here and he
replied. 1 do not know why Shri
H. N. Mukerjee is angry after that also.
(Interruption). Order, order. No more
of it now.

- SHRI S. M. BANERJEE (Kanpur):
We requested that the Prime Minister
should meet to discuss the specific issue.
You have not said anything about it.

12.46 HRs.

[MR, DEPUTY-SPEAKER in the Chair]

SHRI NATH PAI (Rajapur) : Sir,
just one minute. Because of the noise
1 could not hear what the Speaker told
me to do or to restrain from doing. I
told him that today is the 14th Novem-
ber, and six ycars ago this Parliament
passed a resolution taking a solemn
pledge that every inch of our territory
occupied by China forcibly should be

liberated. The Parliament took that’

resolution. I want to know the steps
taken by the Government in that re-
gard. What is the. use of going and
garlanding the Nehru statue? It was
a resolution moved by him and Parlia-
ment unanimously passed it.

MR. DEPUTY-SPEAKER : Order,
order. We proceed further,
SHRI NATH PAI : How ? With-

out redeeming it ? Acharya Kripalani
just now gave a lecture about the repu-
tation of Parliament. If Parliament
cannot implement the resolution unani-
mously adopted, what will be our repu-
tation ? It was a resolution which was
adopted unanimously, all Members
standing. Sir, you and I have been
Members here for long. I do not know
what they are going to do about it. It
was a unanimous resolution adopted by
Parliament, all Members standing.

MR. DEPUTY-SPEAKER :
Speaker said you wrote to him.

SHRI NATH PAI : Yes; they m,
consider it tomorrow. But tomorrow
is the 15th. Today is the 14th (Inmter-
ruption) .

MR. DEPUTY-SPEAKER :
order.

The

Not now. Let us proceed.

Order, 4 answer it in due course,
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and Deaths Bill

SHRI NATH PAI : Well, I accept
what you say. :

12.47 HRs.

REGISTRATION OF BIRTHS AND
DEATHS BILL—contd.

Clause 10—conzd.

MR. DEPUTY-SPEAKER : The
House will now take up clause-by-clause
consideration of Registration of Births
and Deaths Bill.

SHRI LOBO PRABHU (Udipi)
Before 1 proceed with my amendment,
I would like to seek your guidance or
the protection of the Chair on three
separate issues which werc raised yes-

terday. The question raised in the
amendment yesterday generally shows
that it not only affects this Bill, but it

affects my right as a Member of this
House, it affects the rights of the Housc
and it affects the rights of this country
to have legislation properly passed.

The first issue-raised was the state-
ment by the Minister that since this
Bill is five years old and has already
been passed by the Rajya Sabha, no
amendment in it should be made be-
cause it would involve further loss of
time. I would like to have a clear ruling
from you. The question is, because a
Bill has been passed by the Rajya
Sabha, does the Lok Sabha become a
mere rubber-stamp ?

MR. DEPUTY-SPEAKER This
House is not supposed to take into
consideration what was said there or
done there. That is all.

SHRI LOBO PRABHU : Plcase
sce the record. He has clearly said that
because this Bill will have again to be
referred to the Rajya Sabha if amend-
ments are made, he was not prepared
10 accept any amendment. If that is
the position—Ilet me complete.

MR. DEPUTY-SPEAKER : What
I thought about it when he referred to
it was that there was an urgency of
getting through this legislation. That is
all.

SHRI LOBO PRABHU : Let him
If the Bill
had been delayed for five years, a delay



